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l‘n. CiiWl'rtAXi AUi^llU-1‘itAl'iViu I'rtiJiUi'i.AL 

AT L(JC-K:i'iOW.

Ki.GI^^T.iATIOh NJ, 1001 (T) o f ,l987 . 

( W.P.  WO. 2814 Of 1984)

.r

■*£at. i' '̂ ârî in.

versus

Union of India and others . .

GOUtMT.-ri R^PLf.

.-?a titione r

iiGspondent/ 
0pp. - art la s .

F. F. a<H- X-

I ,  a w  aged about U /  years,

wording as ,

in the office of Divisional I’tailway i-ianager, I'Jorthern 

railway, ^"aaratganj, Lucinow do hereby state as under:

■̂ 'hat ^the abov e naii e d/dLi?a fully

conversant with the facts of the case and has read 

the writ petition, understood its contents and has 

been authorised by respondents to file  theocounter- 

reply.

2. That before giving parawise reply to the

said petition, the respondents , crave le'ive of this 

lion'ble -L’ribunal to point out that the present 

petition is directed against the order passed on

22 .3 .1976  but th^ petition \̂ as only preferred on 

24 .5 .1984  i . e .  after  a delay of about more than 8 

years without any cogent ax:olanation of delay*



3. -̂ hat the contents of para 1 of the writ

petition is not admitted as stated* However,

it is admitted^ that Mohaoitnad -iarwar joined his

services in I'^orthern Railway on 7»5 .1948 as a

Glass IV aoiployee but rest of the contents are

denied for want of knowledge*

4« I'hat the contents of para 2 of t he wrib

petition are denied for want of knowledge. Petitionei 

did not report for duty from 22*9*1^75 t i l l  2 2 .3 .1 9?6

i .e »  t i l l  the date of his removal from service n>r 

submitted any l^eave-Application on any g round 

whatsoever. It is further clarified that the office 

of the respondents did not receive any paper or 

information regarding the alleged illeess of the 

petitioner. It is also not clarified in the 

paragraph under reply that why he was ta'scing treatment 

under a private doctor while he could have been 

treated in the ^.iailway- hospital free of cost.

5 .  i'hat the contents of paragraphs 3jj| & 4  of

!.jh
tm petition  are admitted to the extent 

matter of record but rest of the contents of 

the paragraphs under reply are denied.

6. '-̂ 'hat the contentsc^ paragraph 5 of the 

petitionssP- are admitted to t he extent frfeyfe- it js a 

matter of recordj^rest of the contents are denied.

I‘he order of r emoval under iiules 14 (ii^ was passed 

by the competent authority on 22 .3 .1 976 .

h 7 .  hat the contents of palJa graphs 6 of the

^ I petitionexx is categorically denied and the
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petitioner be put to strict  proof ifi&c* the same*

■̂ here is no such document in the record of the 

v-— opposite parties which shows that the husband of

the petitioner ever reported for duty in the month 

of April, 1976 as alleged.

8 .  That the contents of paragraph 7 of th

petition are categorically denied and the petitioner 

be put to strict  proof that her husband had preferred 

the appeal dated 24»4»1976 against the removal OKier

as allCi^ed. - '̂heruis no such document available in 

the rtcords o f t  he opposite parties which indicates 

that thejjpetitioner had preferred an appeal against 

his r'v\imoval as alleged.

9 .  'i-'hat the contents of para 8 of the petition 

is denied as alleged but, however, it isadmmitrd

that the applicant's husband could not be provided 

medical treatment in dail^^ay Hospital as he had 

already been removed from service, j-'̂e w as farther 

advised that the he could only be taken back in 

service when he is declared medically f i t .

10. Ihat theec<xt'ents of para 9 of the petition

are denied and petition^^be put tojstrict proof for

the same. 1‘here is no such document available in 

the records of opposite parties which proves the 

contents of the para under reply.

11. '-̂ 'hat the contents of para 10 of the  writ

___ petition id denied for want of knowledge.
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12. That the contents of paragraphs 11 and 12 

of the petition do not call for a reply as being 

irrelevant.

13 . 'i’hat the contents of para 1-3 of the petitioi 

is categorically denied and the petitioner be put

to/strict proof for the same.

14} That injieply to t he contents, of para 14 of

the writ petition it is stated that as per theirown 

admission the last representation submitted.by the 

husband of the petitioner ( which is not in 

the records of the opp. parties) was in the yearl977 

. while the husband of the petitioner aXlegedly died

in  the year lc?79 but the said matter was not perused 

since 1977 to 1984 and only before filing ( for the 

purpose]^ of filing this writ petition^this represent­

ation dated 16 .2 .1 9 8 4  was submitted by t he petitboner 

Which will itself  explain the motive of the petitioner.

15.- That the contents of paragraphs 15 to 17

of the writ petition are denied.for want of knowledge 

but, however, the petitioner be put .to^strict proof 

for the same.

16 .  That the contents of paragraphs 18 &  19 

or the writ p e t i t io n a r e  denied as the matter

is argumentative and is to be decided by this Hon'ble 

Tribunal.

17. -̂ 'hat the ^rounds Cĵ ) to (H) of the writ 

p'etition have no force of law and the relief  sogught
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could not be granted to the petitioner.

Luciinow, Dated. iiespondent,

X Z - Z '

Verification .  ~ ‘ T;- i,y
m.- ̂  -v «

I ,  tk  'ŷ a4̂ Â  ^ i h '^  do herebyuerify that 

the contents of paragraph 1 of the 

counter-reply are true to my own isnowMge 

and those of paragraphs 2 to / l 6  are true

4«Yfr«)
to my jinowledge^from perusal of o f f ic i i  

records and those of paragrciph 17 are 

believed to be true on the basis of legal

advice.

Lucitnow, Dated

Beppond©nt

S tl'C

a —fusvv.. ,,^̂ 15
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CENTRAL ADMINISTRATIVE TRIBUNAL 

Circuit Bench at LUCKNOW 

• • •

Gandhi Bhawaa# Lucknow 

APRIL , 1989

Q  Registratioa T«A. No. 1601 of 1987 <TL)

Smt. Mariyam ........  Applicant

Vs.

Union of India and ors . . .  Respondents

Hon* Mr. D .S . Misra, A.M.

Hon* Mr. D ,K . Agrawal#J.M.

(Hon* Mr. D .S . Misra^ A.M.)

This is a writ petition, v^ich has cone 

, on transfer under section 29 of the Administrative

Tribunals AiCt, 1985. The petitioner: has prayed 

for quashing the order dated 22-3-1976 (Annexure 

No, 1 ), removing the services of Mohd. Sarwar B .T . 

Boiler Maker of Loco Shed, Northern Railway, with 

immediate effect under Rule 14 (ii) of the Railway 

Servants Discipline and Appeal Rules, 1968. The 

petitioner is the wife of Mohd. Sarwar, and has 

inter-alia claimed the post retirofnent benefits, 

such as, pension and gratuity to which she beccroes 

entitled. Her petition was adnitted on 2 5-5-84 after 

condoning the delay in filing the petition.

2 . The admitted facts of the case are that the

petitioner’s husband^ Mohd Sarv.’ar, was v/orking as 

B .T . Boiler Maker under the Loco Foreman, Northern 

Railway, Alanbagh, Lucknow, end he ronained absent 

fran duty from 22-9-1975 onwards, vhen the order 

of removal was passed by the Senior Divisional

. .  .2/-
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Mechanical Engineer# Lucknow. The respondents 

have denied receipt of any leave application fircm 

Mohd. Sarwar for grant of leave on medical ground.

They have also denied the allegation contained in 

para 6 of the petition that after recovery frem 

illness Mohd. SaiWar; reported for duty to the Loco 

Foreman in the month of April, 1976 and that he was 

not allowed to resijme duty. The respondents have 

also denied the receipt of the appeal dated 24-4-76 

(copy Annexure-2"). However, the respondents do 

admit the receipt of an application dated 7-6-1977 

of Mohd. Sarvar seeking re-appointment on the post 

of Boiler Maker Khalasi and providing facility for 

treatment in the Railway Hospital, Mohd, Sarvar died 

in the year, 1979 and it was in the yearl984, that 

the petitioner submitted a representation on 16-2-1984 

(Copy Annexure-5) , They have denied the receipt of 

the representation dated 19-12-1977 (Copy ^nnexure- 

No. 4) ,

3. We have heard the learned counsel for the

parties and carefully perused the documents on record.

The main point for consideration is, whether, the

impugned order dated 22-3-1976, suffers from any

illegality? A plain reading of this oirder would

show that the disciplinary authority has passed the

impugned order by holding that, it is not reasonably

practicable to hold an inquiry in the manner provided

in the Railway Servants Discipline and Appeal Rules,

1968, as the whereabout of Mohd, Sarwar are not known.

The only justification for caning to this conclusion

by the disciplinary authority is as fo ilc ws t 

•* I contacted the Shed-They have no

. . .3 /-
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trace of him. They made efforts but 

were unable to locate his whereabouts.

He is nowhere available. It is^ 

therefore, not feasible or practicable 

to carry out a DAR inquiry. He is 

ranoved under Rule 14(ii) . *’

4 , We have considered the matter and we are

of the opinion that the disciplinary authority himself 

did not make any effort to serve a copy of the charge 

sheet for alleged unauthorised absence of Mohammad 

Sarwar. Under the Rules of Railway A.dministration, 

a Service Book is maintained for each Railway 

Servant, which contains infoimation about the 

permanent address of the railway servant. The 

personal file of the goverrxnent servant contains 

the information regarding place of duty of the govertroent 

servant fron time to time and the residential 

address of the government servant. The respondents 

have not denied that Mohammad Sarwar, petitioner's 

husband joined service in the Northern Railway on 

7-5-1948, as a Class IV onployee, and therefore, 

had thus, rendered about 28 years of service under 

the respondents, when his services were terminated.

It is the duty of the disciplinary authority, to have 

sent Registered/SiD letter at the permanent address of 

Mohammad Sarwar, if , he was not available at his 

temporary residence at the place of his posting.

Mohammad Sarwar was suffering frcm Tviberculosis. It 

is not unconmon for a Class IV employee to have more faith 

in the indigenous system of treatment of the disease than 

what is provided in the dispensaries/hospitals run 

by the Railway Acininistration, ' Although, Tuberculosis

-- 4/-
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is a curable disease , it is still considered

a very serious ailment by low paid employee,
who cannot afford the cost of medicines and

nourishment required for a Tviberculosis patient.

It  is , therefore, not surprising that the applicant's

husband left his duty without informing his superior

authority and applying for leave,due to worry on

account of his illness. The respondents have

neither stated anywhere, nor produced any doc\Jmentary

evidence to establish that they made efforts to

inform Mohd, Sarwar, through Registered Post at

his permanent address. We are of the opinion that

the failure on the part of the disciplinary authority,

and- the conclusion arrived at#by the disciplinary

authority, that it is not feasible or practicable

to hold an incjuiry under the Railway Servants

been
Discipline and Appeal Rules, 1968, has not^assed 

on reasonable grounds, and therefore, it is not 

sustainable in law. Accordingly, we hold: 

that the order dated 22-3-1976 (Annexure No. 1 to 

the petition), suffers fran illegality, and is hereby 

quashed. With the passing of this order, Mohd.

Sarwar will be deemed to be in the service of Railway 

Administration until his death in 1979, The ^plicant, 

is- the widow of Mohd. Sarwar, the deceased Railway 

servant, and is, therefore, entitled to post retirement 

benefits, such as, pension, gratuity etc. according 

to the rules.

5 , For the reasons mentioned above, we direct

S t  4 S i

. . . • 5 / —
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the respondents to grant family pension, gratuity 

etc. as may be admissible to the petitioner under 

the rules within a period of three months from the 

date of receipt of this order. The application is 

disposed off accordingly. There is no order as to 

cost. We would also like to place on record the 

services rendered by Shri L .P .  Shukla, Advocate, 

learned counsel for the applicant for pDfeding the 

case on behalf of Legal Aid and Advisory^ Committee, 

High Court Bench, Lucknow.

Luclcnow

APRIL 2"  ̂ , 1989.
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IN THB HON’ HLE HIGH GOUxiT OF JUDIGATUxiE AT ALLAHABAD 

SITTING AT LUCKN.QW,

Writ Petition No^^| of 19^4

Srat. Mai'iyam

Versus

Union of India & others

Petitioner

Opp, parties

I N D E X

:5 1, Writ petition. . . i  ib  i i .

2, Annexure No.1- Order dated 22*3.1976
alongwith the annexure indicating the
charges and the orders passed by the >iA
competent authority,

/
3* Annexure No.2- Letter dated 24*4* 1976' 

in the form of appeal by Mohd, Sarwar 
*bo t h s  D«S«|

4* Annexure No,3- Order dt* 12,9.1977 passed 
by the Divl. Supdt. recalling the 
termination order, »» d-o

5. Annexure No,4- Letter dt, 19,12,1977 by
Mohd, Sarwar to the Divl, Supdt, 
requesting to retire him, •• ji7

6. Annexure No.5- Petitioner's representation ^
dated l6.2,l9^4. -

7. Affidavit*

B» Vakalatnama,

- 2 2  A  2 5  

••  2 4



' IN THE HON’ ELE HIGH COUHT OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW . / . \

Writ Petition No* f 19^4
\

£^r

Smt, Mariyam, aged 50 yeare, widow oi Mohd. Sarwar, 

resident of House No*4 Hustamnagar Dariwala, P.O, 

Saadatganj, Lucknow,

......... .. Petitioner

Versus

1. Union of India through the General Manager, Northern 

Railway, Baroda House, New Delhi*

2* Divisional Hailway Manager, Northern Railway, 

Hazratganj, Lucknov/,

3* Sr.Divisional Mechanical Engineer, Northern Railway, 

Hazratganj, Lucknow,

............. Opposite Parties

Writ Petition under Article 226 of 
the Constitution of India,

The petitioner mo,st respectfully begs to state

as under
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1, That the petitioner is the widow of late Mohd*

Sarwar who died on 1979© The petitioner’ s husband

Mohd, Sarwar joined service in the Northern Railway on 

7«5«194^ as a class IV employee. He was working as B.T. 

Boiler Maker under the Loco Foreman, Northern Railway, 

Alaraba^, Lucknow, when he fell seriously ill* The 

ailment was initially diagnosed as asthma but subse­

quently it Was diagnosed that Mohd. Sarwar was suffering 

from tuberculosis*

?>

..

V

2, That Mohd, Sawar on account of his illness 

'remained absent from duty for some time from 22 , 9*1975* 

Ke was confined to bed and was unable to move about.

He sent his application for leave on medical grounds 

certified by a private doctor to the Loco Foreman, 

Northern Railway, Alambagh, Lucknow, He also sent ; 

messages to the Loco Foreman through his colleagues to 

inform him about his prolonged illness and his inability 

attend to his duty,

3. That the prolonged absence of Mohd, Sarwar 

Was treated as unauthorised absence and consecjuently 

a chargesheet was framed against him that he remain^ 

absent from 22*9.1975 to date and his whereabouts are 

not known. The said cha^rgesheet is reproduced below;-

”As the said employee Sri Mohd. Sarwar, B.T, 

B&iler Maker, remained absent from 22*9*1975 

to date and his whereabouts are not known*”
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4. That on the aforesaid charge the following

orders were passed by competent authority:-

^  contacted the shed. They have no trace

of him* They made efforts but were unable//.t
‘I

to locate his whereabouts*

He is nowhere available* It is,

Y  I therefore, not feasible or practicable to

carry out a DAE inquiry. He is removed 

under Hule 14(ii).”

5, That on the basis of the aforesaid charge and

the finding thereon that the shed was contacted and 

there was no trace of Mohd. Sarwar and his whereabouts 

could not be located despite efforts it was not found 

feasible or practicable to carry out a DAR inquiry 

Mohd, Sarwar was consequently removed from service under 

Kule 14(ii) of the Railway Servants Discipline and 

Appeal fiules by the order of the Sr. Divisional Mechanical 

Engineer, Lucknow, dated 22.3 •1976.

6. That after recovery from illness Mohd. Sarwar

reported for duty to the Loco Foreman in the month of 

' ' April, 1976. He was not allowed to resume his duty on

r, o the ground that his Services had already been terminated

. O'- \j,{ , ,  under &ae  14(ii) of the Railway Servants Discipline

C- ‘: % - - -
Cl o and Appeal JKiiles 1966 by an order passed by the then

^ __ /  Sr* Divisional Mechanical Engineer, Northern Railway,

Lucknow* On his request a copy of the said order was 

given to him* The order dated 22*3*1976 alongwith the
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annexure indicating the charges and the orders Passed 

by the competent authority is filed as Innexgre Ho.i to 

this writ petition*

7. • That against the aforesaid order Mohd.Sarwar 

preferred an appeal dated 24.4.1976 to the Divisional 

Superintendent, Morthem Railway, Lucknow, e3q>laining 

his absence from duty on account of his illness as 

chronic patient of asthma which becomes aggravated in 

the form of severe attacks in the winter season. Mohd. 

Sarwar explained that he had gone on duty for washing 

of engines when all of a sudden he f ^ l  seriously ill 

on the night of 21.^.1975 and he was unable to speak 

and to move about and remained under the treatment of 

a private doctor in his locality. Mohd* Sarwar further 

stated in his appeal that he is the sole bread winner 

of the family and his family will be reduced to star­

vation if he is removed from service* He, therefore,

I requested for syn5>athetic consideration and setting

aside the punishment awarded to him* In case it was 

not possible to change the said order, Mohd* Sarwar 

requested for his retirement so that he may avail of 

pensionary benefits permissible to him* A true copy of 

the letter dated 24.4.1976 in the form of appeal by
I v.' • j
i '  > i ■' “>g Mohd. Sarwar to the Divisional Superintendent, Northern

' r'  ̂ Hailway, Lucknow, is filed as Annexure No* 2 to this

petition.

B, That on the basis of the aforesaid appe^ and
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representation made by Molid* Sarwar the railway 

authorities recalled the order of his termination dated

22.3.1976 under Buie 14(ii) of the Railway Servants
r-

Discipline and Appeal Buies 196S and decided to reins­

tate him. The case of Mohd. Sarwar was consequently 

referred to the railway doctor and on a thorou^ medical 

check up and examination of Mohd. Sax-war the Divisional 

Medical Officer certified that Mohd, Sarwar was suffering 

from tuberculosis for which treatment was necessary.

On the question of siding him for treatment in a 

railway hospital the authorities took the view that 

because he had already been removed from service he 

could not be sent for treatment in a railway hospital*

It Was further ordered that Mohd, Saivrar will be 

permitted to resume his service after he has been 

declared medically fit. The order dat^ 12*9.1977 

passed by the Divisional Superint^dent, Northern 

Railway, Lucknow, is filed as innexure Mo,3 to this
’ * ’ '

writ petition,

9o ' That as the financial condition of the 

petitioner’ s husband did not permit him to take a 

prolonged treatment of tuberculosis through a private 

doctor, Mohd, Sarwar by his letter dated 19«12,1977 

to the Divisional Superintendent, Northern Railway, 

^cknow, referred to his previous application dated

24.4.1976 and renewed his request for retirem^t from 

service on medical grounds. He requested that he may 

be considered as medically unfit and retired in accor­

dance with the ifeiles applicable in his case, as on

/3,T.
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account of financial hardship he is unable to take 

medical treatment privately. A ttue copy of the letter 

dated 19«12.1977 by Mohd. Sarwar to the Divl. Superinten­

dent is filed as Annexure Ko«4 to this writ petition,

10* That thereafter on account of financial diffi­

culties Mohd. Sarwar was ^able to take necessary and 

adequate medical treatment for tuberculosis as diagnosed 

by the railway doctor and his condition deteriorated 

and he died on 1^.12.1979®

11. That Mohd. Sarvar had put in about 2B years

of service and was entitled for taking retirement on 

medical grounds and he was constantly making this 

request to the railway authorities. According to rules 

he could seek voluntary retirement after 20 years of 

service. In case of death, the widow of a railway 

employee is entitled to family pension. The mode of 

J payment of pension in the aforesaid cases is elaborately

laid down in the Liberalised Pension liules under the 

ftailway Establishment Code*

. That I4ohd. Sarwar*s date of birth was 7.5.1.929

-7. and he would have retired on 31.5*19^7 after attaining

f u t-' superannuation age of 5Syaars. At the time of his
I L 'it-. *
'  ̂ death the age of Mohd. Sarwar was 50 years 7 months.

13 . That the petitioner approached the railway

authorities requesting that Mohd, Sarwar be taken to 

have retired on medical grounds as the order of removal
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from sei-vice under iiule 14(ii) dated 22.3.1976 stood 

withdrawn by. the subsequent order dated 12*9.1977 of 

the Divisional Superintendent.

14* That when no action was taken by the iiailway

administration the petitioner finally made a represen­

tation in writing to the Hon’-ble Minister for Hailway,

New Delhi, with copies to the General Manger, Northern 

ilailway, New Delhi and the Divisional Hailway Manager, 

Northern Hailway, Lucknow, requesting that on the facts 

and circumstances of the case relating to her late 

husband Mohd, Sarwar, he should be deemed to have 

retired from service on medical grounds and the petitioner 

being his widow is entitled to the pensionary benefits 

accruing to her late husband. These representations 

Were duly served on the authorities® A true copy of the 

petitioner’ s representation dated 16.2*19^4 is filed as 

Annexure No.5 to this writ petition.

\ 15. That the petitioner was unable to approach the

railway authorities earlier as after the death of her 

husband she being a pardanashin lady was unable to 

approach them directly. Further she was not aware of 

/ o the facts and circumstances leading to removal of her

husband from service under Hule 14(ii) and also the

I i papers and correspondence in this matter between Mohd.

Sarwar and the railway administration*

16, That the petitioner discovered the aforesaid

papers after the death of her husband and consequently

I-
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on the advice of the colleagues of her late husband she 

approached the railway administration and made a repre­

sentation that the petitioner’ s husband Mohd. Sarwar 

be deemed to have retired on medical grounds.and in 

view of his service in the railway the petitioner is 

entitled to all the post retirement benefits accruing 

to her husband.

17* That the petitioner being unable to contest

her claim in this Hon’ ble Court on account of her financial 

haidship was advised to approach the Legal Aid Board*

Her case was processed by the Board and it decided to 

give the necessary legal aid to the petitioner and hence 

the above writ petition is being filed before this 

Hon*ble Court*

1S, That the writ petition has been preferred on

account of her husband's illegal and arbitrary removal 

\ from service under Aile 14(ii) of the Discipline and

Appeal ftules and also against imposition of illegal 

and arbitrary condition to take back Mohd. Sarwar in 

service on his being declared medically fit by order 

dated 12.9.1977 of the Divisional Superintendent

 ̂ {Annexure No.3) and refusal to allow him treatment in

19. That aggrieved by the fefusal of the railway

administration to decide the representation of the 

petitioner (Annexure Ho. 5) and to give relief to the 

petitioner in the form of post retirement benefits such 

as pension, gratuity etc. accruing to her husband, the

j t r .  c ■
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petitioner, having no alternative speedy remedy available 

to her, has preferred this writ petition on the follow­

ing amongst other grounds?-

G a 0 U H D S

(A) Because the order dated 22.3.1976 (Ann^re

No.l) removing Mohd. Sarwar fromservice under 

itule 14(ii) of the Kailway Servants Discipline 

and Appeal Hules is illegal, arbitrary â id 

without jurisdiction.

(B) Because no notice to show cause was, however,

issued' to Mohd. Sarwar before treating his

"— absence as unauthorised as it amounts to

punishment and the action under iiule 

is, therefore, in violation of Article 311 

of the Constitution and also against the 

principles of natural justice®

(C) Because the charge of unatthorised absence is

baseless and the finding thereon is totally 

perverse as it is not based on any evidence on 

record*

(D) Because the fact of unauthorised absence of

Mohd, Sarwar was neither established nor proved 

through a proper inquiry as contemplated under 

the Holes*

Because the order of removal under Hule 14{ii)
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(F)

r

(G)

dated 22.3.1976 was subsequently withdrawn as 

evident from the order dated 12,9* 1977 by 

the Divisional Superintendent (ilnnexure No.3)*

Because the railway authorities illegally 

refused treatra^t of Mohd. Sarwar in a railway 

hospital to which he was legally entitled.

Because Mohd* Sai^ar was not in a position to 

take private treatment in order to be medically 

fit for resuming duties and this condition was 

palpably unjust and arbitrary.

(H) Because the petitioner is entitled to all the 

post retirement benefits accruing to her late 

husband Mohd. Sarwar by treating him on duty 

till the date of his death on IS. 12.1979©

P R A Y E R

it is most respectfully prayed that 

this Hon*ble Court may be pleased to

(i) issue a writ, direction or order in the nature 

of certiorari quashing the order dated

22. 3.1976 (Annexure N0.I ) ;

, issue a writ, direction or order in the nature 

of mandaimxs commanding the opposite parties 

to treat Mohd. Sarwar on duty upto 1^. 12,1979>
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T"

(iii)

(iv)

issue a writ, direction or order in the nature 

of mandaimis conmanding the oipposite Parties 

to treat the petitioner entitled to all the 

I post retirement benefits such as pension,

't gratuity etCo accruing to her late husband^

I,
issue such other writ, direction or order ds 

deemed just and proper in the circurr^tances of 

the case;

(v) award'the costs of the writ petition to the

petitioner.

Dated Lucknowt 

May 24, 19^4.

Advocate,
Counsel for the petitioner*
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. Annexure No«1

Northern Railway

Divisional Supdt’ s Office, 
No. 170E/26/Mohd Sarvar. Lucknow Dt. 22.3^76

Sri Mohd San^ar,
B.T. Boiler Maker.

1. Vftiereas Sri Mohd Sarwar, B.T. Boiler I^ e r  under 
LF/LKO is responsible for being on un-authorised absence 
from 22*9.75 and is still absent contravening Rule 
3(i) and (ii) of the Hly Service Conduct Hules 1966.
His-whereabout also are not known.

2. Whereas the interest of HLy snd also of general 
public, and further retention of Sri Mohd Sarwar B.T. 
Boiler Maker ia Railway service is undesirable*

3. VJhereas it is considered that circumstances of the 
case are such that it is not reasonably practicable 
to hold an enquiry in the manner provided in fily*
Service Discii^inary and Appeal -Sules 196^.

4* Now, therefore, in exercise of the powers conferred
by rule 14(ii) of Disciplinary and Appeal Rules 196S,

w.ci Q j  the undersigned hereby removes the said Sri Mohd Sarwar,
-.d- ^  Boiler Maker of LKO shed with immediate effect.

~ ^ End* 1* Annexure indicating
the charges.

2. Orders passed by
competent authority, Sd/- Illegible

Sr. Divl* Mech. Engineer, 
fl ^  ̂ ■ Itucknow.

'I
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Instructions

Under Rule of the Sailway Service Discipline and
Appeal Rules 196^ the appeal against these orders lies
to Divl. Supdt*, provided

1) The appeal is preferred within 45 days from 
the date of issue of these orders*

2) The appeal is presented to the authority to
whom the appeal lies and a copy is forwarded by

' him to the authority which needs the orders
appeal against* It does not contain any 

 ̂ dis-respectful or improper language*

Copy to

1, L.F. Lucknow in duplicate. He will arrange
to paste one copy on the notice Board of the 
Office and also arrange to deliver one copy 
of the employee if he is traceable*

2, The D.A.O* Lucknow.

3, Sr. D*M,S* Lucknow.

t i' I ,,

U-T.i-
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ANNEXURS INDICATING THE CHAaGES

As the said employee Sri Mohd Sarv/ar, B.T, Boilgr 
Maker remained absent from 22.9.75 to date and his 
whereabouts are not known.

OEDEIiiS PASSED BI COMPSTSNT AUTHOHITI.

I contacted the shed. They have no trace of him. 
They made efforts but were unable to locate his 

Y" whereabouts*

He is no where available. It is therefore not 
feasible or practicable to carry out a DAE enquiry. 
He is removed under liule 14(ii)«

m-'C
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Annexure No.2

T "

' 1

To,

Sir,

The Divl. Superintendent, 
No Kky., Lucknow.

Reg.; Eeraoval Notice Noo 170E/26/l'iohd Sarvar 

Dated : 24-4-76

Hespectfully I beg to state that I am an old 
patient of Asthma and feel its severe attacks in the 
winter season. I went to work on washout of engines. 
All of a sudden fell seriously ill on the n i^t  of 
21st of Sept. 75 and became unable to speak what to 
say of movement from bed and remained under the treat­
ment of a private Doctor of my locality and a certifi­
cate of whome is also attached herewith*

I am the only member carrying the burden of 
whole of my family and all of them will be thrown to 
starvation if I am deprived of my livelihood*

I am therefore to request you to kindly 
consider my case sympathetically and set aside the 
punishment awarded to me* However if in case it is 
not possible to differ from the orders already passed, 
I would request you to kindly get me retired instead 
of removing me so that I may be able to get full pen­
sionary benefits whatsoever permissible to me®

Dated 24/4/76

N

Yours faithfully,

Sd/- Mohd Sarver 
Ex BT Boiler Maker 
Lucknow. K. Hly. 

Ticket No. 737
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Annexure No.4

To,

TheDivisional Superintendent, 
N, Hailway, Lucknow,

Subject Removal Notice No* l70S/6/kohd.Sarwar
Dated 24.4«76

" Your letter No. 170S/l~6/kohd Sarwar Dt> 12«9»77

Sir,

From the contents of your letter <|uot^ above I 
have been told that I am no more a Hly. servant and as - 
such I am not entitled for any treatment from the HLy. 
dispensary, which I require to be cured from T.B, as 
declared by the iiailway Doctor.

I, therefore, once again refer to my previous 
application dated 24*4o76 (copy attached) where in I 
had already requested that-I am an old patient of 
Asthama though now a days I am in a better condition 
than before, and that I may please be made to retire 
from service on medical grounds and not as a punishment 
but the same could not be considered*

Under the circumstances stated above I pray 
your honour to kindly consider my case in the light of 
recommendation of MO/LKO and treat my self to be 
medically unfit in-absence of any monetary help either 
in the shape of pay or pensionary benefit I am unable 
to take treatment outside the Jtailway.

Thanking you,

Dated 19.12.77

Tours faithfully.

(Mohd. Sarwar) 
KT/Boiler Maker - 
T-No. 737 Lucknow,

/Q.T.X-
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SITTING AT* LUCKNOW

Writ Petition No* of 19^4

Snit. Mariyam .......................  Petitioner

Versus

Union of India & others .............. . Opp* Parties

Annexure No* 5

The Hon^ble Minister for Railways,
Government of India, Ministry of iiailways, 
Railway Board, Rail Bhawan, New Delhi.

Sub: Petition for grant of pension and 
other benefits to this widow 
petitioneTo

Hon*ble Sir,

On having been denied justice at the low level, 
this poor and helpless lady, who is the widow of late 
Mohd. Sarwar, who was employed as a B,T, Boiler Maker 
under the then Divisional Supdt., North^n Railway, 
Lucknow posted in  the Loco Running Shed, Alainba^/IKO, 
dares to approach your honour throu^ this petition for 
justice and mercy* The facts of the case are as under

l) That the aforesaid late Shri Mohd* Sarwar
while working as a B.T, Boiler Maker under the Loco 
Foreman, Northern RailwayAlambagh, Lucknow fell 
seriously ill in the month of September, 1975 and as 
such was unable conduct his own affairs* He was 
completely confined to bed and as such continued his 
treatment under the private medical practitioner of the 
locality which informations he had been sending to his 
Loco Foreman of and on*

2) That on having recovered from illness, he
reported for duty to his Loco Foreman in the month of 
April, 1976* He was not allowed to resume his duty 
on the ground that his services were already terminated 
under Rule 14(2) of the Railway S ervants Discipline 
and Appeal Rules, 196^ by an order passed-by the then

Senior Divisional Mechanical Engineer, Northern Railway, 

LucknowjOn request made by him, a copy ofthe said order 
was delivered to him*



-2-

3) That on receipt of the aforesaid order, the
petitioner* s aforesaid husband came to know that hia 
services were teriminated with effect from 22,9*1975 

from the date when he fell ill. The said order isi«ee
dated 22.3,1976 and a copy of whichig being enclosed 
herewith as Annexure *A*.

V

4) That on receipt of the aforesaid order, the 
petitioner's husband preferred an appeal immediately to 
the then Divisional Supdt., Northern Hly., Lucknow and 
stated therein the true facts of his illness duly 
supported by the medical certificate any prayed for the 
cancellation of the said order*

5) That the competent authority took a judicious 
view of the matter and decided to I'einstate the 
petitioner’ s husband in service. The petitioner’ s 
husband, by the order of the dompetent authority,- was 
directed to appear before the Divisional Medical 
Supdt., Northern flailway, Î ucknow for his medical 
examination and fitness. Accordingly, the petitioner’ s 
husband appeared before the said Medical Authority and 
got hims^f exarnined®

A

6) That thereafter, the petitioner’ s husbarxi
received a letter bearing No.l70-Hl/l06Ald. Sai^̂ ar 
dated 12.9.1977 issued by the then Divisional Supdt., 
Northern Bly,, Lucknow intimating him that since he 
was declared to be a T,B. patient by the Divisional 
Medic^ Supdt,, Northern Hailway, Lucknow, he can be 
.taken "back in service only after his medical fitness. 
He was further informed that medical treatment cannot 
be given to hii in the Hailway Hospital because he was 
already removed from service. A photostat copy of the 
said letter is being enclosed herewith as Annexure ’ B’ o

7) That on receipt of the aforesaid letter, the
petitioner’ s husband requested the authorities that 
instead of-treating him "as removed from service under 
rule 14(2) of the D&A Rules he may be retired from 
service on medical ground, so that he may be able to 
get his pension and other benefits arising therefrom 
at such a stage when he had completed about 2§ years 
of his services but had no means of livelihood for him 
as Well as for the members of his family. He also met 
the authorities personally and requested for the said 
relief, but all the time he was advised to get him 
treated privately so as to get his reinstatement in 
service on medical fitness.

That with a hope of reinstatement in service 
as assured by the authorities, the Petitioner’ s husband 
started his treatment privately but due to poverty 
and there being no means of income, he could not 
continue the costly treatment in a regular and proper
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manner and consequently on 12,1979 lie died leaving 
behind this helpless lady, two unmarried daughters and 
one dependant son*

V
■■A

9) That aft^ some time, this petitioner moved
representations to the authorities concerned for grant 
of her pension and other benefits by treating her afore- 
said husband as retired from service on medical ground 
instead of treating him as removed from service as the 
order under rule 14(2) of the DScA fiules, 196S removing 
her husband from service was highly unjustified and the 
same was passed without any enquiry and that the peti­
tioner's husband was never on urSsauthorised absence*
He was-seriously ill and confined to b ^  which informa­
tions he had been sending to his Loco Foreman for grant 
of leave on medical ground* It is regretted that no 
action has yet been taken by the authorities concerned® 
The petitioner and other members of family have been 
starving and passing very hard days. Her dau^ters have 
attained the marriageable ages but there being no means 
of income, she is unable to marry them. On being denied 
justice, this helpless lady approaches your honour for 
jiastice and immediate relief#

v-

' 'i-i-

In the name of justice, this helpless widow of 
the aforesaid late Mohd* Sarwar, Ex- B.T,- Boiler Maker 
under the then Divisional Supdt*, Northern Hailway, 
Lucknow with her folded hands requestes your honour 
to call for the records and take a judicious view of the 
;matter and by cancelling the order of removal from 
[service of her said husband, this poor lady may be granted 
family pension by treating her said husband as having 
been retired from service with all other benefits arising 
'from retirement, so that she and her children may not 
face hardship and days of starvation*

The petitioner hopes that her request would be 
considered at your in the interest of a poor and 
helpless lady at your earliest as she and her children 
have been facing a very hard life*

Thanking you,

Dated l6.2.^4

lours faithfully.

Thumb impression

(Snit* Mari yam) widow of 
late Shri Mohd* Sarwar,
Ex, B.T, Boiler Maker under 
the Divl* Hailway Manager, 
Northern Railway, Lucknow*.

Address: House No.4, Sustam Nagar,
. Dari ¥ala, P.O. Sadatganj 

Lucknow(U,P.).
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Oopy to

i) The General Manager, Northern Eailway, Baroda
- House, New Delhi for information and similar

action and -

ii) the Divisional Hallway Manager, Northern Railway,
- Hazratganj, Lucknow for information and similar

action. This is in continuation of her previous 
representations*



J

‘ps ,

HIGH aoû * 
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p  THE HON’ M  HI® COUiff OF JUDICATURE AT ALLAHABAD 

SITTING AT LUa^NOW

Affidavit

In

Writ Petition Ko. of 19^4 “

Srat. Mariyara

Versus 

U^ion of India & others

AQF F I- D A V I T

Petitioner

Opposite Parties

■7
)

I, Sint, Mariyam, aged 50 years, widow of I-Iohd, 

Sarwar, resident of House No,4 iSustamnagar Dariwala, 

P.O* Saadatganj, Lucknow, do hereby solemnly affirm 

and state on oath as under

1. That the deponent is the petitioner in the

above writ petition and as such is fully conversant 

with the facts dep o sed  to herein*

T

2# That the deponent has been read the accompany­

ing writ petition along with the annexures, the contents 

of which she has fully understood*

That the contents of paragraphs 1 to of the
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'c^V—#>

KULDEEPAK NAO C7 
OATH CO,v.(,\< nSJONER 

IDgh Court 'i «iabad 
Lucknov;, Bcr.ch 

Wo...________________ _ >
t>ate •'. ■ i ^ .r S  '  2 .........

writ petition are true to my own knowledge.

4. That Annexures Nos* 1 to 5 to the writ petition

are the true copies duly compared from their duplicates 

and originals*

Dated Lucknow: 

May 24, • 19^4*

Deponent#

Verification

I, the above-named deponent, do verify that 

the contents of paragraphs 1 to 4 of this affidavit are 

true to my own knowledge* No part of it is false and 

nothing material has been concealed. So h^p  me God.

Dated Lucknow: 

May 24, 19S4«

I identify the above-named deponent 
who has signed before me*

Advocate*

Solemnly affirmed before me on 24*5*19^4 

atlo'ooa.m*/^^. by Srat. Mariyam . 

the depon^t who is identified by

Sri L. P, S huikJci.

Advocate, High Court, Allahabad.

I have satisfied myself by examining the deponent 

that she understands the contents of this affidavit 

which have been read out and explained by me.
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î\ .



ir

' c
ii 

' ̂

-

:c .,S v

■
: o

i r \< V . ■<»* *. -• -4̂  •̂.. v̂'

■l:o

r

n

c

-• T (-X>V.'\ ir >■ '•'■ - 'li ' ■ ■ \r t  ■■“>•' •»<* ' V •■*•■' v*-̂., ̂ •*.*■ ‘ .' ***>̂

--. •($

l.'O

\

<*■ ■ ■ ..

, ■ j, '-' . Z'

V

: I-..
*■ ' V/.-v/ i ■* * ••'

* V - /s.

. -O
'f "■ C::

r/"- ■ ■
V • V̂ V „>#

r  - -> ccrv.3',} t

' f ‘ t ■ A * - . . - ' ' :  ,1 O , . V - • VV- '. .!—.-.-̂T O'

I-'.. *. '' -A -'"■
*. J  Wv. .

'■]

-I

•*-, ” • o

r «U.. r V... ,.

■; C ■-V .1 .’ 3

V>,l

. ■/ V -> J  ̂ J

: rt: C .

V* , -

'-:. V,‘ "n

i:.% Z-' " '"'! ■: H-

. - i>

■ .0 

:r-.' cc.,3



 ̂  ̂ ."-f  ̂ . l,-\ »--, V' >
V-- . . . -S* - ., -'• V-- r . Sm.̂

-i, . .  
y" - ~i0

tl

wt If
K,-. •• •. - r- • •■♦ •%, . •« / *c».i

' ■■'j /

r

'
"■' *v' rc'^'^^o

I ", if O', p V

' A 1 ' ■ Ti '
-v̂  V- s- ,0 ji ..V,--O w  i i.;

2 . V  ^ , 0.  ̂ \ ‘"--

V

V- f f ' A-
V-’ , V- •- . - ̂ ■ 'I.;! i... \ *■

: '  < :  C v -  ■ ; : ^

-  a " ••

’ '  ■ '■•' ■ “ * J

^  ; ^  ■ ,  '  . . : i
■ :i

. - - . V H

V *

-X* . y yp

:;■ -r '■> a  ;■ <:i?

(. .
•„ v̂_ '■ .
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t ■>
V . j'ct i*' C’cucV'r^'^i^

,•*  ' ' ■ ' , »  .  '' '\y~. '■ '*  ' —  >-*- V i  y
^ V  ^ k ,-- V  *  / W  • r-  ̂  ̂ ' ••*■ V.- , , ,  ,  » »j( ' A  •*_ V  u  » ' * V  i- ^

* S /  ^ w  »-* fr /  ' ^ r *  r - ' ' » r - ■ t-

^  i- * %-'0- ' * ^  "  ■ ••■*-'"’ •* '  V  ' ♦-->♦ V-*- ' 41 . «U;_ i j  ’̂ • * •0

to :■,'

’
V

*• t

✓

..'::.u^:„ .y  7- ca

c.:UnCi-r . . . ':'.:;c4o

K.r:*o

' > r ,

" -1



r , ^1-

O O O O O O O 0 t> « tH >  ■' i, ., 0 r o

i.-„_ .••.* .. ... .': -f

i <}s

I : ■:::"

' o

'V ■ >
-' ■*• J

. - . , . , V ► ■ V - - / *■
^ , 0  : :o \::'. r :  rC

•o . ..'j ‘ . s':  ̂ ' d - o o -■ ' r.*
-  V  -  .  V. • © a   ̂ • • • - ' «  - -  - ' - V  0

■ -■ O f-i - ■■ '̂ 0 ■
•V.. . ., , . .,...*j| * »,.T- / . ■■* WV

.■ y  ‘ > '■'̂  -^ ■ ■ . . ' * . ■  ' ., ■ ' *  , ^  • y  •< -V. .* - . ,• -*- V • K . *̂ } •• i  ̂ V . ,. V, , vO

C l

*tf 4' '""rri
. ------------ .  s .i.- .G

^  ̂vr - .-■ V a . ./
, . . '■ . V •- .%..- /■ . T̂-., V.

i : o
i  . ■ V  ̂ ' ',

Lt y - • -i. V , ... ,i - » . , ,....«
/■,. <- . S .. •■ -T' ■ '■*-' . Ot. - \J : T - . I  ̂ .V. ... W . “  ̂  ̂ Ĉ.
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^ r9ŝ  &{fh^
&rmŝ

—gB‘<jyar(OPe—

- ■ :

..'I'-.-'Vi

«&yr»T7 nz?7

Xv̂v>,

crrccT cp?̂  arr̂ ^



ORDER SHEET ?

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD I 

_____ ml:_________ No. ____ ?  ________ of m &
‘ItC f ^

Date

\

Note of progress of proceedings and routine orders
Dated of 

which 
case is 

adjourned

1 2 3

M e ^
' / /

1 P fl(^  ^  . . ,

 ̂ , S v - u ^

. . . .  -----------. _ . .

w ^ 5 c / ' /u  ~ ^

t , / U  1

L ,

If



?  'I'
INTHE CENTRiL AEMINISTRATIVE TmBUFMi, ilLL^HABlD, 

CIRCUIT BETTCH, LUCKFOl.

ITo. 1601 of 1987 (T)

( Writ Petition Fo. 281 o f  19^4 )

Srat* Mgriyaffi . . .  Petitioner.

Versus

Union of India & others .. Respondeilts,

I n d e x ,

S. No. Particulars; Page ni.

1. Rejoinder 1 to 5

2. Annexure No. A-1>
Orginal Order No. 170-E/26/ 6 to C
Mohd. Sarwar dated 22,3.76 ®
Passed by the Sr. Divl. - 
Mechanical Engineer, Northern 
Railv/ay» Lucknow removing 
Mohd, Sarwar from service under 
rale lif(ii) of Discipline and 
JlppeaL Rules, 1968.

' /; ?
Petitioner.
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IN THE CENTRAL ADMINISTMTIVE TREBUNilL, ALLAHĵ BJlD, 

CIRCUIT BENCH. LUCKNOW>

T.it. Ifo. 1601 of 1987 (T)

( Writ Petition-No, 2814 of 1984 )

Sm.t. Mariysm Petitioner.

Versus

Union of India & others Respondents,

REJOINDER TO THE COUNTER REPLY 
FILEDON BEH&LF THE RESPONDENTS.

The petitioner begs to subnd.t as under

1, That the contents of para 1 of the

counter reply call for no remarks.

2, That the contents of para. 2 of the

counter reply being irrelevant are denied as

stated..

3, That the contents of para 5 of the 

counter reply, in s2i for as they are contrary 

to the facts, are denied and the averments 

made in para 1 <pf the writ petition are reite­

rated.

k* That the contents of para 4 of the

V. counter reply are denied and the averments

.,2 .



(a) J  M /

ntade itt para 2 of the writ petition are reite­

rated, Since the husband of the petitioner 

Was not residing: in the railway quarter and 

the railway hospital is aboat 9 Ka. away from 

his residence, he was authorised to take trea.t- 

— ^  laent ou.t side.

5, That the contents of para 5 of the

counter reply, in so for as they are not sped.fie, 

are denied and the averments made in paras 5 ^ d  

if of the writ petition are reiterated.

6* That the contents of para 6 of the

counter reply call for no remarks. It is» however, 

clarified that the order of removal from service 

has not been validly passed under rule lif (ii) 

of the Railway Servg^tsCDiscipline & Ippeal)

Rules, 1968 specially when a Chargesheet was 

issued in the case wherein an enquiry,under 

rule 9 ,was a must and in case the husfeand of 

the petitioner was not participating in the 

enquiry after due notice to him, the enquiry 

should have been held exparte as providefi under 

the sgid rules. It may be mentioned that no 

notice for holding the enquiry was received by 

the husband of the petitioner though his perma­

nent residential address was available iii his 

Service Record.

7, That the contents of para 7 f f

the counter reply are denied and the averments 

» V' . ‘ ^  made in para 6 of the wilt petition are reite-

S*' rated. The receipt of removal order, which



begre the signature of the opposite party iio,3» 

is a conclusive prftof to the effect that it was 

delivered to the husband of the petitioner when 

he reported for duty. The original order of 

removal from service dated 22,3.1976 is being 

filed herevlth as ANNEXIJ5E NO. A-1 to this re- 

j'oiader.

8. That the contents of para 8 of the 

counter reply are denied and the averments made 

in para 7 of the writ petition are reiterated.

The issue of letter dated 12,9.1977 ( Annexure 

Ho* 3 to the writ petition ) by the opposite 

party to the hu:sband of the petitioner is indi- 

cative of the fact/'it was issued as a result if 

an appeal preferred by the husband of the petit­

ioner, It is evident from the contents of letter 

dated 12.9,1977 that the husband of the petitioner 

was sent to railway doctor for medicgtl examination 

for taking him back on duty but he was declared

as a T.B, patient and as such was not taken back 

on duty. These are the conclusive proof that 

such, actions were taken by the opposite parties 

as a consequence of the appeal preferred by him,

9, That from the contents of para 9 

of the couttter reply, the averments made in 

para 8 of the writ petition stand admitted by 

the opposite parties, hence they do not call

„ for remarks.
■ W ■KM ,
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10. That the contents of para 10 of the

counter reply are denied the averments made 

in pars 9 of the writ petition are reiterated.

11. That in reply to contents of para 11

of the counter reply, averments made in para 10 

g)f the writ petition are reiterated.

12. That the contents of Para 12 of the

counter reply are denied and the evarnieKts made 

in paras 11 and 12 of the writ petition, are 

reiterated.

15. That in reply to contents of pa.ra 15

of the counter reply, averments made in para 13 

of the writ petition are reiterated. Jinnexure 

No,3 issued in response to Annexure no. 2 to 

the writ petition supports the contention of 

the petitioner.

lij.. That the contents of para 1  ̂ of the

counter reply are denied as stated and the aver~ 

ments made in para l̂i- of the writ petition are 

reiterated.

15, That in reply to contents of pars 15

of the counter reply, averments made in pa:rgs 

15 to 17 of the writ petition are reiterated.

/if-



(5)

16. That in reply to contents of para 16

of the counter reply, averroents made in paras 

18 and 19 are reiterated.

17 . That the contents of para 17 of the

counter reply are denied and the averments made 

in grounds (i\) to (H) of the writ petition are 

reiterated. The petitioner is entitled to the 

reliefs claimed. The writ petition is l i^ le

ta be allowed with cost.
'!■

■ RT/.

Lucknow: Petitioner,
Dafed -3-1989.

Vetlfl cation:

I ,  the abiove-named petitioner, do hereby 

verify that the contents of paragraphsV^2^3  ̂3-̂  

f^ of this rejoinder are correct 

to my kno^edg^e and those of paragraphs V,

/7 are correct to my believe and

thi,sev.&<f.'-p)R̂ i?̂ rephe- «—  to ----

are true on the basis of legal advice.
... • -

Lu ckno w: Pe ti tioner:
Dated -3-1989.



In the Central lidniinistratiTe Tribunal, -Wlahabad, ^

Circuit Bemch, Lucknow.

T.ii. No. 1601 of 1987 

Smt* Mgryaffl .* •  Petitioner.

Versus

Union of India & others . . .  l?espondents.

NO. A-1.
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Ao ŝho C3ld GqplQjoo £ tL K :^  D®S* iSoilOF C:i!2o^
ircrrsSir:̂  cbcxit fe>cD 2 2o9«>75 <!bfe)QK3 t&o t:52oscdbco(̂ o
aro Bot knou«

€3030 PASST3 B? COHIZSBlS illSHCSITT,
oir̂ ooexaro

\
?: contsctod tbo ofeeSo Sfcoy tie:Co co c£ toino 2lioy doI© ^
offciTuD ta^ -t:Di?o cacblo ^  loca^ M o  •daeros^oute.

rin Ho as no vfto^ cvci3xiIilOo 2ti io tJttojofc^ CZ3 eo^ 
fOaclMo OS’ pFacticxiblo to 022^  ca^ g D 2̂1 Ho
io  ifCCDtcil trr2oi? Btalo tb (il3L)o t


